CSNTRAL ADMINISTRATIZ TRIBUNAL
PRINCIPAL BawntH

0.A.ND, 527/95

Hon'bla Shri A.V.Haridasan, Mica-Chairman(J)
Hon'bla Shri R.K.Ahooja, Mambar{i)
day of
Ngw Dalhi, this 11th /Octobsr, 1995

Shri Gopal Singh

s/o Shri Tej Singh

working as a Jamadar

in the Central Administrative Tribunal

Principal Bench

New Delhi

r/o Qr. No,D=545, Kidwai Nagar

NEW DELHI, see Applicant

(By Shri B.Krishan, Advocate)
Versus

Union of India, through the

1., The Director of Estates
pirectorate of Estates
4th Floor, *C* Wing
Nirman Bhawan
NEw DELHI,

2. The Secretary
Rajya Sabha Secretariat

e Sansadiya Saudh

Sansad Marg
NEW DELHI, oo Respondents

(8y shri B.Lsl, Advacate)

ORVER (Oral)
Hon'bla Shri A.VeHaridasan, Vica=-ChairmaniJ;
Tha applicant is working as Jamadar
in tha Principal Banch, Lantral Administrativa
Tribunal, Naw Ualhi sincs 18.12.1986. His
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fathar, Shri Taj Singh Wwho was working as

sttandant in Rajya Sabha Sicratariat was allottzd

thg quartsr No.0-545, Kiowainagar from Ganazral kool

of accommodation 1n tha yz:ar 19565 (Ann:xuls 4-2j.

Tha applicant asv3r sinca ha uas appointaud as

Ccantral Govarnmant sarvant was staying with

his Fathsr and ha did not draw Houss Rsnt Allowanca.
Tha fathar of tha applicunt ratirsd on 31.1gtl§&k; fros
applicant has filad tnis asplication for :» Jdiraction
to tha rz2spondants to rsgulariss ths qualtst (N PVENCL AN
Kidwainagar which was originally allottsd to his
fathsr in his nam3, as hs: is antitlsd undar tha

rulas for wuch ragularisation and as also hai

fullfillad all tha conditions mantionad in tha

ordar dat3d 1.5.1981 (Annaxura A=-6) in that rigard.

2. Tha raspondant No.2 though sarvad notics
gid not appaar. Shri s.Lal, counsal for thd
rsspondent No.1 appaarad. Tha first rasponaant
has filao raply contanding that tha Juartar in
quastion having bzan placsd at tha disposal of
tha Rajya 3abha Istata Prom 12.5.1988, it is

no mora with tha first raspondant and tharsfora,
tha samg caniot ba ragularissd in tha namz2 of tha
applicsnt, as tha applicant is not antitlsc to ba
allottad a guartar from tha Rajya Sabha Pool.

Tha raspondants No.1 contand that tha applicant
has no right to claim rsgqularisation of tna guartsr
in his nams sinca it doss not balongs to Gsnaral

Pool of Accommodation.

“'o.ooo3/"



v

7
g

-3 =
3. As th3 plsadings in this casa ars complata
and issua involvad basing simpla, laarnad caunsal
on aithsr sids suggastasd that this casa Can b3
disposad of finally at tha admission stags itsalf.
Thersfora, w3 ara nproc:a3ding to haar and to gispos3
of this casa finally at tha admission stags itsalf.
d2 hava carafully gona through ha3 plsaoings in this
casa and hsard Shri d.Krishan, laarnad counssl for
ths raspondantse. Lsarnad counsal for ths rasponuants
brought to our notics a ruling of tha Hon'ocla
Supramg court in Shri GeLsdggarwal's casa 1n which
tha ordar of tha Tribunal for allowing son of
Shri Aggarwal to ratain tha accommogation till ths
quartar is allottad to him from tha pool «¥¢ ths
Postal Uapartmint was sit-asida by tha Hon'ola
Supram3 Court on tha ground that ths s/ 0 Snri
Aggarwal who uwas 3antitlsd to accomsodation from
tha Postal pool alona had no right to claim
ragularisation of tha guartsr allottad to nis
fathsr from tha G;naral Ppol of accommodation.
Sagking support from tha abova ruling, lisrnaa
counsal for tha raspondant, Shri g.Lal arguad th:t
in this cass also tha applicant who is antitlaz2g to
allotmant of guartar, from tha G2naral Pool alonas,
is not antitlad to hava quartar which bslongs to
tha Rajya Sabha Pool, ragularisas in his namz.
Going through tha facts of th3 Casa, w2 find that
thara is littla in common batwaan tha cass of
Shri Ge.l.Aggarwal and tha casa an hand. In this
casa, tha quartsr allottad to applicant's fathar
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balongad to tha Ganaral Pool of acommodation,
whan it was allottad. If tha sama had not bazaan
subsaquantly transfarrad to saparats pool of
Rajya Sabha, tha applicant who had baan risiding
with his fathar and forgoing tha Housa Rant
Allowanca would hava b3asn antitlad for ragularisation
of tha quartar, in his namg on ths ratirsmant of
his fathar. It was only bacausa of tna transfar
of tha quartar from tha Ganaral Pool to tha
Rajya 3abha Pool that it is concludsd tnat tha
applicant cannot claim rsgularisation of thas juartar
on his namad. w3 ara of tha considarsg visw that
tha changas in circumstancas should not jaoparauisg
thg ——————— lagitimata claim of tha
applicant for rggularisigtha Juartar {n his nama.
Now, that ths guartiar has gona out of thas Ganaral
Pool to tha Rajya Sabha Pool, tha situation can
bs sortad out by tha first raspondant sithar
allotting anothar guartar to tha Rajya Saibha Pool,
in sxchanga ragularising tha quart:r in tha ~ama
of tha applicant or by giving tha applic:nt anothsr
quartar of ths sam3 typa. In tha rasult, thas

application is disposa3d of with ths following gir:zcticns;

a) Tha raspondants shall rigularis2 tha
quartdr in wnich tha anplicant is
rasiding in his nama allotting anothar
gquartar of ths samad typa from tha

Ganaral Pool to thag Rajys 3abha Pool

in axchanga.
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b) If tha diraction at (a) abovae is

not found faasibla, tha rasponaants

shall allow tha applicant to continua

in tha quartsr in which h3 is piaszntly
rasiding until anothar quaitar of tha
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sam3 typa is allottad to him on paymant
w

of tha normal licancs f3g3.

€) Thars is no ordar as to costs.
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